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Ram Lai <,,, Petitioner

Vs.

S» M. Vaish & Anr. ... Respondents
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THE HON'BIS IVR. JUSTICE V. S« MALIMATH, CHAIRMAN
THE HON»BL& Ml. P. C. JAIN, J/EAIBER (A)

Shri V. P. Sharma, Counsel for the Petitioner

Shrl Inderj it Sharma, Counsel for the Respondents

ORDER (ORAL)

(The Hon'ble Mr. Justice V. S. Malimath, Chairman) i

As the payments have been made, accordirg to the

learned counsel for the petitioner, he submitted that

there is no need to pursue these proceedings. He,

however, submitted that he would make an appropriate

representation to the authorities bringirg to their

notice the correct amount, which, according to him, the

petitioner is entitled to, and to persuade the authorities

to accept his version. It is open to him to pursue

{his line of action if he so desire , These proceedings

are accordingly .drqjped.
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( p. C. JAIN ) ( V. S. MALIE^OH )
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